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SHRI ERA SEZHIYAN: 8ir, I beg
to call the atlention of the Minister
of Finance {0 the reporied irregunlari-
ties in the matter of granting income-
tax exempiions to certain trusts in
Maharashtra and maldistribution of
essential commodities like cement in
that State. ,

THE = MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Deputy Chairman, Sir, T will reply
to it tomorrow. I am getting all the
facts.

MR. DEPUTY CHAIRMAN: Al
right. The Calling Aftention will be
taken up tomorrow afternoon.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHEI SITA RAM
KESRI): Affer 2 p.M.

MR. DEPUTY CHAIRMAN: 'The
Minister will make the statement first
and then we will...

SHRI LAL K. ADVANI (QGujarat):
The Calling  Attention is generally
taken up at 12 o'clock. It was pointed
out by the Leader of the House that
it happeng that the ‘Lok Sabha is also
discussing the same Calling Attention
and the same Minister is dealing with
it, We have no ob]ectmn to havmg‘
it at 2 o’clock.

AN HON. MEMBER At 3 oclock
(Int:errupfzons)

SHRI LAL K ADVANI In.the
Lok Sabha it is conﬁned to five Mem-
bers only unlike in this House. I do
not know whether it ever goes beyond
1 co’clock., It is invariably over by
1 o’clock. (Interruptions)

THE LEADER OF THE HOUSE
(SHRI PRANAR KUMAR MUKHER-
JEE): Ag soon ag it is over there, it
may be taken up here.

SHRI LAL K. ADVANIL
a definjte time.

Please fix

SHRI PRANAB KUMAR MUKHER.

JEE: We are keeping it at 2 o’clock.
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But suppose it spille ¢ver and one
or two Members are left in the Lok
Spbha, then it may be taken over as
soon as it is over there,
-SHRI LAL
2.30.

K. ADVANT -Mboke it

SHRI R. VENKATARAMAN: Make

it 2.30. -I:-is all right.
ME. DEPUTY CHAIRMAN: All
righf. We will taka it up at 230

tomorrow: Now, the -next Bill

1; STATUTORY RESOLUTION SEEK-

ING DISAPPRQOVAL OF JHE

DELHI UNIVERSITY (AMEND-
MENT) ORDINAMNCE, 1981,"

1) THE . DELHL  UNIVERSITY
(AMENDMENT) BILL, 1981

SHRI JAGANNATHRAO' * JOSHI
(Delhi): gqgwrafa- tri"'ﬁ:'zz- i‘i‘aea- &
AT FEY I - FHTAS g

“gg aur macrﬁ I 9 7,
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sr ¥@r 8 #9ifF g9 nemEy ey
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Fr quEdfa ¥ q@ avere @gar g,
4 @ svn war § i—

[1 SEP.

“From time to time Government

of India has been receiving requests

. from friendly foreign countries

. having no university of their own

or the Welfare Associations of

Indians domiciled in foreign coun-

tries for affiliation of their institu-

tions of higher education to a uni-
versity in India...”

TIAY ATHIT FT 4¢ AV 520 & 05 ¢
‘From time the Government of India
has been receiving the request

LS FE QT ¥ LYATT & qrq udr
, A et A JAH AT AgRy @
I AQ TG AT 1A g {5 7D
ANIT T /A FT AP0 T fa
asyiga fasm@y w1 ;raggsar Ay
agyt &7ifs gua-gaw 97 gfe faay
73v g faa ot & a1 & o
YIgTY AT AW A T 9T AT -
CFR FY E, AFL aEAT @ M ;A
# fergrara & fea) fawafsgaaa
JIFAT A, AAIT FAT AT
g @ 33 9@ :1E o fawa wia;

& TaT @1 g9 Fg A3 9w &1 ¥ 9

gfsz & § araar =rgar g 1% fafesa
gl WA wIT TR TOTVFRT ¥ F
qear Iqavfa 7Ry, 9F anar g
fs ag st wgfa g mexigy fwraq
F, 3a% A1 W 383 9F W) af 17
agd § wrafw @ a@ g AW
wrafa g9 ar@ 1 asT gy g
dAwatfas g0 AT TaT QP 9 Q0
& agi gxfea) o os fa=re § o579
g1 izR, fsa® ga &8 5 g
TTAA @ TAATQA BT FL AN TG 4gHA
#z1 ZATX arg Ag AT I3 WA
1 ox gfe & vy @ ar g
zafag g7 MNw 93w F WY A9,
%1 Fa 97 fFAT ST g Wl
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9T A AWE H AT @IA  Iad
HET AW 7 A e &y qr
ag & a5 g1 gifae N wafa &
fie wGR wra wgwa g =g o JemTA
faxtfad oiw ardl msmaw faew
9ra g1 99T auadT) wafaw memiy
fax@d 71 @t wgfa & 3@ w3fa ov
a3 ugw # wafe gz@T snEar
g1 ag QA% &1 8 Ao Q)
qrE@T ¥ TEHT AUFW «E
BieT g1 F1E qar o37 1qvr =g i
S odWaT W F s Wt i E,
Tg qAMGT FIF qUT W) 28 QIRIT
St gy @t & e3aw fyuafaaeg @
EIATAL T TAI7 faar gur § o
EFTFEAT Ft ARET QWA g1 T
TR A7 HH A AT g A 4
AIATAY & Qg ag QeaTT &7 agdl
b Uit Ay wgar § fro3g 9RiR
#af agY frar1 wafs zgh vhafaw
Frafan a1 wegfea aigfa g
QA GEg ATERU T AF adifw
farafagmiag & faawl & <ga fuaan
agfvaa & &7ar g, 9a F1as &)
feafa #at g, agi Qga &3 §, @Ng
3q7 8, faqandl #ar § saar &t
FIT 8, &% WA F FINaT WIS
o7 gl aF #EYT ¥ 9g am
71 8 gH) & gar =w@ar g fo ona
FE AW T A FIN 1 AT
FIEAT T qZ 717 AL G gir gy
a1 | 9gd g g% F73 RuAIED
fafra fear? om ggi #71 fegqfa sar
2 ag gy & faw aw g9+, g AV
qf @mar & fa wga &3 Az 7
frar & safeg 78 «mar g fa
afe ghelas arafaq M7 wwshagfen
FIGFE B 41 §5 F7 fawr7 favyg

Cxed afe 3 ara wveaw &,

AraT F7ar 3 T § g A T9%)
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5 ara AN 77 A Arar PUgar
g AT ag ag 8 f5 @ 5§ fagqw
3 fagurdt med SeAzgwea A Arg
g oir 977 ® gfee @ g7 feafa
g3 "SI NT A A ¥ FF
FeTIA7a B TAGE! T AR I T4
31 fF =wra gAY ard deqw §
AR FAATE T®AT Afeww ghar
A g A a@r  feqfqa § fyeq-
fagarag 1 N oF AfEFT Par
f& feaw ga daww w3 fFawm =
%, za gfer ¥ 9ad arg fa=re
faa® a fFT 4T [EARM F AW
1 yfaafal gz arde T gwEcE
wa wnar g fr a8 w3fg 3% 78 §
WMEIT TAIT @ AP TR AT
o® W) qIGI X X qFA 2 |
N gafae B N @ A #
TISTVRTT QTAAT F18Ar § A9T TH!
fag =ssardw #1 y3fg 51 Ay
74 #1 ez § 3q%1 favamza 4
fear &1

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIALL, WELFARE (SHRIMATI
SHEILA KAUL): Sir, I beg fo move:

“That the Bill further {0 amend
the Delhi University Act, 1922, as
passed by the Lok Sabha, be taken
into consideration.”

In the past, the Government of
India had received requests from
certain quarters in foreign countries
for affiliation of their institutions of
higher education to a university in
India.

A request, for example, from Dubai
(UAE) was received. There was also
& request from Mauritius for nomi-
mating an Indian University to hold
examinations for Mauritian nationals.
The Government had been sympathe-

[ nAJYA DABuA |

(Amudt,) Bi“, 1901 2 /0
tic towards such requests but since in
these two cases the requests had not

been sponsored by the respective Gov-
ernments and because no university

in India has extra-territorial jurisdic- ¥

tion, it was not possible to accede to
these requests. In 1980 a request was
received from a friendly country,
namely, the Royal Government
of Bhutan, for affiliation of their?*
proposed degree college to the
University of Delhi for three-
year degree course and they
wanted affiliation to be granted with’
effect from July, 1981. As this was
a formal request from a friendly
foreign Government, Central Govern-
ment was required to take a decision
expeditiously. The Government con-
sidered the request in all its aspects
and came to the conclusion that if%
is necessary to amend the Delhi Uni-,
versity Act for the purpose. The
Delhi University is a Central Univer-
sity and it has powers to admit to
its privileges colleges located within
its jurisdiction. By virtue of article
245(2) of the Constitution, Parlia-
ment also has the power to amend the
Delhi University Act so das to extend
the jurisdiction of Delhi University
beyond the territory of India. In
order to make it possible for the Gov-
ernment to accede to this request and
to enable the University of Delhi to
affiliate colleges -outside India, it was
decided to amend Section 5 of the
Delhi University Act. The decision
to amend the Act was taken by the

Government in the first week of June, |

1981 when Parliament was not in
session and was not expected to be
in session till the end of July, 1981,
But, the Bhutan Government wanted
the affiliation from July, 1981. There
was no alternative but to take re-
course to law-making powers of the
President by issue of an Ordinance
during the inter-session period. The
Ordinance was accordingly pramul-
gated by the President on 9th June,
1981. The Ordinance empowers the
Government, if it is of opinion that it
is necessary or expedient to do so in
the public interest, to direct the Uni-
versity by order in writing to admit

—_— ]

I
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to its privileges any institution situa-
ted outside India and the University
will be bound to comply with such
direction.

The present Bill, which has been
passed by the Lok Sabha, seeks to
replace the Ordinance, I trust that
the House will appreciate the objec.
tives of the Bill and give their whole-
hearted support to this measure,

Sir, before I conclude, I would also
like to clarify a few points which
have been raised in connection with
this measure. One important point
that may be arising—and it has arisen
in the mind of the hon. Mover of the
Resolution—in the minds of the hon.
Members is, what was the urgency
for the Ordinance and why the Gov-
ernment could not *wait till the Par-
liament session. I have already clari-
fied the position,

Sir, objections may also be raised
to this measure on the ground that
it takes away the autonomy of the
University inasmuch as it provides
for issue of directive to the
University, which it is bound to com-
ply with. Instead, the Government
could authorise the University or make
a recommendation in this behalf to
the University. I would like to make
it abundantly clear that Government
have not the least intention fo take
away the autonomy of the University.
The Government had to take this
power because the question of affilia-
tion of an educational institution
situated in a foreign country was in-
volved and this has to be considered
by the Government alone in the light
of the larger objectives of India’s
foreign policy. The ultimate decision
whether o grant affiliation or not to
a foreign institution has to vest in
the Central Government. The power
of the university to satisfy itself on
various points concerning affiliation
such as suitability and adequacy of
accommodation, the equipment etc,
qualifications and adequacy of teach-
ing staff, arrangements for residence,
welfare, discipline, and supervision
.of students is still vested in the uni-
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versity and through inspection team
etec.,, the university can ensure that
the college does not Jack in these
facilities. There is algg no question
of any discrimination between colleges.

It had also been suggested that other
universities should also be given this
honour of affiliating institutions. Here
it may be pointed out that Bhutan
Government wanted to affiliate its
college to Delhi University which
according to that Government enjoys
a good reputation both in India and
abroad. The Delhi University Act
does not provide for affiliation of col-
leges and hence we proceeded to
amend its Act. If a friendly foreign
country wants affiliation to some other
university, that is a separate matter
to be examined on its merits.

With these words, I request the
House that the Bill may be taken into
consideration.

The questions were proposed.

MR. DEPUTY CHAIRMAN: The
Resolution and the Motion are now
open for discussion. Yes, Mr, Mad.
havan.

SHRI K. K. MADHAVAN (Kerala):
Sir, I am surprised,...

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI SITA RAM
KESRI): Speak in Hindi.

SHRI K. K. MADHAVAN: Yes, 1
shall speak in Malayalam... (in
Malayalam). Sir, this is my reaction.
I know, I should have given two
hours’ notice. But since the hon.
Minister dictated that I should speak
in his language, I refuse to toe his
line. Fortunately, we are in a demo-
cratic country. I refuse to be dictated
by the powers that be. Sir,... (in
Malayalam) .

MR. DEPUTY CHAIRMAN: If you
speak in that language, nothing will
be recorded.
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SHRLI K. K. MADHAVAN: You
need not record.

Sir, I am surprised by the hapha-
zard way in which the Bill is drafted.
Sir, I draw your kind attention to line
No. 12 of this Bill, as it has been
passed by the Lok Sabha. In the
twelfth line the words are *“or ex-
pedient so to do in the public interest”.
I do not know what exactly is the
necessity of this  particular word
“the”, the definite article, I think the
country should feel ashamed that a
Bill to be read by people outside
India will think that the Bill has been
drafted by people who do not know
the fundamentals of English language,
even grammar. Sir, in English langu.
age the definite article is used for a
particular purpose. Here the words
are “the public interest”. I want to
know what exactly is the public
interest. Is it a vested interest, I do
not know, So, I am pointing out this
because our Bills are drafted in a
haphazard way, in a clumsy manner,
and the Bills are introduced and
sometimes pushed through just as a
baker bakes bread or cakes. It has
been seen very often that the Indian
Judiciary has to slash down many of
our legislations, many of the sections
of our leglislation. Why? Because
we do not give proper consideration
to the BIll The Government are
least tolerant to the voice of the
opposition. Sir, this morning we have
witnessed a scene—we Members
on this side who are usually unpro-
voked, who are usually much more
disciplined, one hundred times more
disciplined than those sitting on that
side had to protest.

SHRI HAREKRUSHNA MALLICK
(Orissa): We have witnessed a
scene; they have committed a sin—in
different spellings.

SHRI K. K. MADHAVAN: We have
witnessed that scene. The Prime
Minister has been very often saying
that opposition members—which
opposition, I do not know—do not co-
operate.  What is the type of co-

b
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operation the Government is not get-
ting? By ‘co-operation’ if the Gov-
ernment means ‘surrender’ by the
oppositicn, we refuse to surrender.
This is a country which wants demo-
cracy to flourish. So, the co-operation
of the opposition is the co-operation
between equals, not co-operation of
the slave with a master. But unfortu-
nately, the present day attitude of the
Government is as if master-servant
relationship exists, or' should exist in
thi¢ country between the Government
and the opposition.

That apart, let me come tg the rele-
vant point. The relevant point is that
the Bill seeks fo enhance the ampnli-
tude of the jurisdiction of Delhi Uni-
versity., By this Bill which secks to
substitute the Ordinance which itself
has no justificatior, the effort is to
give extra-territorial jurisdiction to
the University as ras been stated by
the hon. Minister. The hon, Minister
has mentioned the circumstances in
which this amendment has become
necessary. As my friend who spoke
earlier from the opposition said, these
are not unforeseen matters; these are
not urgent matters also. Sir, you
know the law; you know the Consti-
tution; you are a lawyer. What does
the Constitution contemplate? The
Constitution of India provides for
Ordinances, but Crdinances are re-
quired and Ordinances are justified
on'y when matters of urgent import-
ance and wunforeszen matters are
forthcoming. No matter has come as
unforeseen, nothing urgent also has
come. This is a long-pending matter
and in such a matter an ordinary Bill
for legislation was the only course,
and the lawful act of legislation. That
is what was expected of this Govern-
ment. But now you see, we come
across hundreds of Ordinances in a
year. This Government has become a
Government of Qrdinances. What
does the Ordinance speak? The Ordi-
nance speaks eloquently of the lack
of confidence of this Government in
Parliament, Why? It is because the
Govern nent wants to have everything
in its own way. This attitude has to
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change, I am not opposcd lo .he idea
of Indians abroad or even other people
Trom other countries who do not have
ithe luxury of having their own Uni-
versity, geiting affilialion of their
institutions to the Delthi University.
That may be permissible. But why
should the Government inflict upon
“this University in an arbitrary manner
that the University should abide by
the direction, even if it iz in writing
given by the Government? The Uni-
versities should have freedom. Much
mue sericus is the fact that by :his
Ordinance the Government cuts across
the autonomy of educational institu-
-tions. That is the sad stale of affairs
and I am sorry at it.

ot xmEE g (fag)
gIawI@ o, faemr faeimarag
damigt fadas F1 e3ma F7% gq
& zawr gifes awda F7ar g1

N1y, g favafaaraq =0
AFVIF TIT TIFNT AT 8, Tg AR
faw wtex wiv g¥ &7 fyq &1 fa3w
F fegrag g fagyfggrasl @
q=1gIT A7, 33 UF wqr ghagifas
qged ¥ 9% § 39 97 gF g1 A
5731 F73 § 1 gad fag gw A
gfetr wtd) N FV ATHIT FY AT
fagus? foagr  fawm & "arsow

garg 23 § 5 frar s @@vw
ggi a® @At g 5wy faeq) §
feqn faesfgaran gmidt  gesgan
Tigy &1 g7 aty g faen fais-
fagarag & Harva 97 amw frarfai
w1 gifgs ward 33§ fava) qaml 3
FHILU AFATICII T AT § HAeqiarq faedr
AT FFACTT AT TATMAA gAT R

ITAN(TA N, fred) fanafagaraa
I fqam wral & fadifes ggar g3
dgerr ag aqard @ f5 meavsdiw
foar 3 &3 & gav st #fagm

2

s f5ar @ 9nar mg Adragw
TidET Q l

faeeny fausfagaren foer
qEATT H BT X & A Un my
deq1d 3 ®F A, UF wig giasaq
& ' 4 W wAdeEm g O3
TN OREH F L WA e@n
SEl § @) 1979-80 H wgT gl mig
2 &7 2,190 &I 9iyG g 9
agf 1980~-81 ¥ 3,133 BT 974
BT 21 33 §Aa fag meda ) a9
w1 fiag g

Fo faare W § feed) frealagmea
w1 asT gfagra fagm & oTZE®A
T IFT FAfd g § gar  FHTATAT
g f5 33t a1di #1 a3 & & R
Armatr § e gswav ar Sswaw foar

! F TAT GTITAIR A 9GTE A} wIfEd!

FE AIANATT B HAIT ATIIATE |

faeg 98 AFae @y’ F SM@
a9 gdl § Fad g a1 (547 AT
A 21 owmT oW € I g fF
qrmiaTe qram TV A ST FT
erfors araETw giaa & vgrE @
& frerr welt S & Ay FENr
F 3 ogm N UsF % fag
or nE famr g7 & faT asw
FAW IHT q*i sErsiar g fs awrs
faqry ®red) T sfgrafyel 7 Qar-
#ig g fagr gy fo wvais e3qa-
ar  gww & gfagrm =1 anel
ASTTH WIT WOAGH 79 54 T
MFTTIAT § | WAE (RERfagaey q
fem@) €I v Sa wET A =¥ AT
T AT aF ¢ 7 QO 73l ) 98
2 e fmerr WY S & faww fages
g 7 edaar aws & e
FY AT HoTTT WT FEAIGH FI
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{ofy Trwaeg w1RET)
sgacqr It # A3 | g7 Uy faa
¥ g v fga 9 W g A7 g @;mar
A W) ‘

afl gm} fast ™ ¥ 3B
azedy 7 4yl 5 dag & @ ® qF
A av@ w1 ASYIIW AT AFW
faz fug =zval & fx @93 & fog
Ia% 7 ¥ qwTA AgY § 1 g fasEa
waa & 1gafaq @ & s 99 g A
gy FE awgar  wig, qAME w
I4F) € FT AT AT A ARV B
7 gaea § awfaredla @9% &1 @7
2 arar @ A avagar A & fad
TEA qF ®FT AT AwaAr g wrfgv
gemrgw w1 afasFe gy fEa
fag faar 87 safag faer @
fF aug QT FIT G AT wrw F N7
a3 mewIgw A fFAT qar gafag
za¥ #E A A Fo qewaw, ¥
Ha « waay fasr g ) & A
g & RPATE IR FeAg fawafag
giag g a1 ®15 ararey fagafraraa

F TQ Q¥ HI aFgAT &K 4@
S #F AT A AFTT ) grHEal
A Frfeq | TAX AT ®EEIA

gaaisdly frar amd & sgar) 7w
Tq ard F1 S&TEAIT v@AT YT @
faefaerag @) ywaguar & € qIF)
et foer fawrm & fagw & @
78 [ragual fad

gl wsdl & Aty ¥ ¥ fagas
1 a®dd BT g

DR. M.M.S. SIDDHU (Uttar Pra-
desh): Mr, Deputy Chairman, Sir,
this Bill betrays the lack of confid-
ence in the University of Delhi. It
encroaches upon the autonomy of the
Delhi University, as well as doubts
the wisdom, the patriotic sense of the
academic fraternity of the whole
country. 1 will come to these points
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one by one, It i5 said that this Ordi-
nance was brought forward because
there was an urgency about it. Ac-
cording to the debate in the Lok
Sabha, it ig said that the Govern-
ment of Bhutan mooted out this ques-
tion in February, 1980, After some-
time the matter gathered dust and
then, after a year, there was a
meeting in the Ministry of External
Affairs, What an urgency, for one
year nothing wag done? On June 9
an Ordinance was passed after hav-
ing gone into the modalities on April
15, 1981, and on 10th of July, 1981,
the Royal Bhutap Government for-
mally moved the application. Within
that time the whole thing could have
been discussed with the University
of Delhi, Since the year 1980 there
was enough of time., Then, it is said
that it is a matter which is such that
it cannot be left to the University
to decide. It is g matter of foreign
policy. May I know whether educa-
tion is a matter of commodity or it
is a matter of the standard to be
kept by the Delhi University? Who
are to be admittey to the Delhi
University, who will be given the
proper type of education—al] these
things are for the Delhi University
authorities, the academic faculty, to
determine.

May I know whether the applica-
tion for affiliation of any college has
been scrutinised thoroughly, whether
there are the teachers of the requi-
site qualifications, whether the lib-
rary facilities and other facilitieg are
there? The subjects in which they
can be granted affiliation—has this
question been gone through? And if
that was gone through, who did it?
Was it the Inspectors of the Univer-
sity of Delhi who went there or it
was somebody, a bureaucrat, sitting
either in the Embassy or in the Ex-
ternal Affairs Ministry, who dig and
recommended it? We know it very
well that they are not qualified to
determine whether the college ig of
the standard, whether it fulfills al}
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the conditions of the rules and regu-
lations which have been laid down
by an academic institution.

Sir, it hag been said, I quote it from
the speech of the hon, Minister,
p. 4600 of the Lok Sabha debate

* dated 26th August, 1981

“If 45 friendly foreign country re-
quests the Central Governmient, it

*  becomes a matter of foreign policy
and a decision in this regard is re-
quired to be taken to fulfil the ob-
jective of foreign policy. Such a
decision cannot be left to the will
of an autonomous body because
they may have certain members
who might Jdisagree. Then the re-
lations between our country and
" friendly foreign country may get
© upset or may not be in the right

way.?

Now, whole of the teaching will be
conducting by the faculty, Examina-
tiong will be conducted. If you direct
the TUniversity to do  something
and if the academic faculty does not
want it, there will be greater friction
rather than seeking cooperafion of
the faculty and ironing out the diffe-
rences, if there are any. Therefore,
the better course would have been
to leave it to the University to de-
cide that matter. It would have been
far better if the University were
. associated with the whole exercise.

Now I come to the other part of
it, This ig not only happening in one
university. There are States where
the Chief Ministers are against the
rules and regulations admitting cer-
tain colleges for affiliation to the
universities, T do not want to name
them, There are certain institutions
which, against the recommendations
of the faculties, have been asked to
be included in the list of institutions.
Will it be good for anyone?

Again the question garist who are
the welfare organisationg whose ap-
plications you want? Are those
welfare organisations Government
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bodies? Those organisationsg can com-
mercialise technical education—medi-
cal and otherwise—that may be the
only consideration. I need not go
into it,

MR. DEPUTY CHAIRMAN: That
wil] do,

DR. M. M. S. SIDDHU: I will take:
a couple of minutes because this is
a matter where encroachrfent comes.
After all what is public interest?

MR, DEPUTY CHAIRMAN: Please
conclude because time ig short.

DR, M. M. S. SIDDHU;: I know,
Sir. One thing is there. These mat-
ters are such on which Academic:
Committees should decide, On uni-
versity education, you have had so
many commissions from Sadler Com-
mission onwards. I may repeat what
the Sadler Commission said, In the
year 1922 when the Delhi University
Bill was brought in, it was said that
the harmonious working of the multi-
colleges which will formulate the
university was a ‘must’ for it. May I
know, after this foreign college has
been admitted will they also be ad-
mitted for representation on all the
academic bodies, to which they must
become entitled? What if their num-
ber hypothetically becomes more? In
the Act you have got it. Under the
Act there are other. provisions where-
by such colleges will be entitled to
be directed by any department of the
academic bodies, on the executive
bodies ang faculties, Has the Gov-
ernment thought over this aspect?
May I ask that question? That is why
the lacunae and there is distrust.

May I say that I protest against
the word that the university has to
be directed by any department of the
Government? It will be better if they
run the university and do away with
autonomy, Let them rup the univer-
sity itself and appoint whomsoever
they like as if the relationship jg5 as
between a master and the slave, or a
master and the servant. I do not
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understang {7°- -~ ¢ of attitude com-

icg  ireun 1. titution,
Tue Wil ! \y“ll‘.li'h ‘he uni-
versities JW1n ig op the basis

of Oxford and Cambridge where the
universitles have ' the right to do
what they like. .

1 will say one word and finish.
When this Bill of 1922 on the Delhi
Univercity was bzing moved, at that
time the British (Government kept it
to itself which degreeg will be taken
ag equivaieni: tiie Delhi University
was not to decide it. They said that
the British Government hag got the
know-how to do so, the Delhi Uni-
versity could rat dn @9 T am re-
P it Gove
eroment woaaeea 12 «optive the Delhi
University of, today our own Gov-
ernment is depriving it of It ig de-
priving it of its rightful place.

PR, SARUP RSINGH (Haryana):
Sir, T am not as outraged ag my col-
league here,

MR. DEPUTY CHAIRMAN: Only
five minutes please,

DR, SARUP SINGH: But you will
have to give me more time if you
want moe to speak ip a language...

MR, DEPUTY CHATRMAN: He is
a very learneq man. You can put it
shortly.

DR, SARUP SINGH: I will also
speak on the amendment which I will
move later,

[ have one worry which I alsg ex-
plained to the Minister. Unfortu-
nately. her notion of the autonomy of
ibo university is not what we in ‘the
univerzity think it should be. She
said, fnr instance that the TUniver-
sity wiil still have the right to send
a team "~ which will find out what
facilities exizt itere and e¢o on and
so forth., Now, she thinks that the
autonomy is confined only to this,
that we should know how many tea-
chers they have what kind of build-
ings they have uand se on and so
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fowth, Actually, this is not university
avtonofy. Autonomy means that the
decition is taken by the university
itszl{ about whatever matter, aca-
demic matter, execuflve matter and
cc op and so forth. Iowever, I under-
stand the difficulties of the Govern-
ment—ang these difficulties are re-
flected in the amendment 1 am going
to move,
straightway., 1 am wvery happy that
the Delhi Universivy

rigi:t now tg have a college in a fore-
ign country. I want to assure the
Hoize and everyone else here that
we  will treat that college in that
foreign country with the same reg-
pect ang consideralion that we give

to cur own colleges, %

Ly friend is worried about their
coming on the Academic Council
Of course, they will come. They will
come on the Ixecutive Couxcil also.
In fact, we will have to do more
planning and at some stage, I hope,
we will be able to establish between
ourselveg and that country excellent
academic relationship and we hope
alsg that soouer than later they will
have g university of their own which
we will support in every way possi-
ble. I want, therefore, to say tha
nobody in Bhutan or elsewhere
should think for a single moment
that any Member of thig House. is

against our wassceiation with Bhutan, |

Our conflict with tne Bill is of an-
other kind and that 1 am afraid, 1
will have to explain when 1 come
{0 my amendment, At this siage I
want to make a request to the Minig-
ter that she should not have said—
as che is reported to have said in the
Lok Sabha—that since it involves
foreign policy it cannot be left to an
autonomous organisations like the
Delhi Universily, I. can assure you
herc that the Delhi Universily is as
much concerned about national inte-
rests as anyone else.

MR. DEPUTY CHAIRMAN: She
has said it here also.

I want to say one thing

will Lave the =

l

¢
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DR, SARUP SINGH. But to think
that autonomous organisationg in
India will not Ilook to the larger
interests of the country which involve
our foreign policy is, I think, unfor-
tunate. However, I cap understand.
There can be local problems, there
ean be disagreements and so on and
so forth, but I don’t think Bhutan
should also mind our local disagree-
ments,

On one point we all agree—that we
want the college to become  part of
the Delhi University. We want to
give them every possible academic
assistance and, in the process, we
want to improve our standards and,
hopefully, also their standards, In
fact, our intention is very honourable
ang very honest. Therefore, let no-
body misunderstand us, Nobody in
this House, whatever he may think
of the Bill is unhappy about what is
happening. We do want that associa-
tion—hecause I have been told that
we have caused embarrassment to
the Bhutan Government. If we have
causeq any embarrassment to the
Bhutay, Government, I am afraid, the
embarrassment has not been caused
either by the Delhi University or by
some others here, The embarrass-
ment has been caused by the clumsy
drafting of the Bill—the clumsiness
of which I wili discusg when I come
to my amendment. One word more
and I will have done,

Fortunately, Bhutan is a very
friendly country. We wil]l be de-
lighted to have any kind of associa-
tion with them, But the Minister
also mentioned some associations of
Indians in other countries.

AN, HON. MEMBER: Mauritius.

DR, SARUP SINGH. No, no, no. I
am not worried about Mauritius
either. We have excellent relations
with them, In fact, when I was the
Vice-Chancellor we gave ap hono-
rary doctorate to Sir Ramgoolam. the
Prime Minister of that country at

that time and who, T presume, is still
TR I

[1 SEP. 1981]

(Amdt.) Bill, 1981 2q0

the Prime Minister. We have excel~
lent relationg with them and we
would like to develop the relation-
ship both at the academic level and,
1 hope, at the political level also. No,
I am not worrieg about it. 7 am
worried about something else. Indian
Associations, let us say, in Canada,
where Indians are staying, are start-
ing their  gschools  today. To-
morrow they will start their own
;colleges, Ang I assure you unless
their standard is reasonable, it will
}lnot be acceptable to the universities
jthere, and they may say to our Fore-
hign Minister, “Please, you ask the
Delhi University to recognise us.*
Mind it, we are not dealing with the
tforeign policy question at all, we are
,'%dealing with Indian nationals abroad,
i
y Now when it comes to the Indian
nationals abroad, for God sake. leave
the initiative with the Delhi Univer-
sity. Do not take a decision in the
External Affairs Ministry because
then we will insist that we are not
dealing with 5 foreign policy mat-
ter, we are dealing with our own
‘nationals abroad. Then we will tell
them, “All right. If you want your
children to get B.A.(Hons)) or M.A,
degrees of the Delh; University, you
must maintain our standardg and we
will ensure that suitable facilities
are provided, and so on and so forth.”
Therefore, my request to the Minister
is to consider one thing. We are in
spirit with you, But my worry is
'!that yvou are taking a decision which
;can  have very large implications,
‘and those implicationg you should be
veareful about, And if you do not take
the Delhi University into confidence
g...(Time-bell rings) Mr. Deputy
Chairman, a few words more, T, say
that the Delhi University cannot take
ia decision about these matters or that
these decisions cannot be left with
%the Delhi University, is unfortunate.
The Delhj University has been chosen
, by Bhutan because it is a good uni-
i versity, I hope other friendly coun-
trieg will select us. It is not our fault
Jif they want to select our univer-

b > sities. We will be delighted. Let them
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join other universities, and so on
and so forth, But be careful. For
God sake, do not take a decision in a
hurry because you are amending an
Act of the Delhi University, When
you amend an Act, it becomes a per-
manent feature of the University
functioning and, therefore, you have
to clarify your intentions and your
aspirations, “or ' whatever they are.
Just don’t say straightaway a college
or an institution ipn a foreign country.

Sir, the rest T will say when I come
to my amendment, which I hope 1
will have the iime to move.

Thank you very much,

MR. DEPUTY CHAIRMAN: Mr,
Santosh Mitra. You have three minu-
tes,

SHRI SANTOSH MITRA (West
Bengal): Only three minutes. All
tight. Mr. Deputy Chairman, Sir, I
would like to make some observa-
tiong on the Delhi University (Am-
endment) Bill, You have been kind
enough to allot only three minutes
for me. I do not know what points I
will be able ty, make. In the first
instance, 1 must say that the langu-
age of the Bl smacks of the autho-
ritarian attitude of the Government,
T hope such a language will not be
found in any Act of the Indian Uni-
versities, Already my friends have
mentioned about it. Here it j5 stated:
“...direct, by order, in writing...
and the University shall be boung to
comply with such direction”. Just now

the hon. Education Minister said
that the  autonomy of the
Univeérsity, hag not been taken

away. What does it mean? I want to
mention one thing. Though oppor-
tunity has been given to the Univer-
sity to consider whether a particular
college is worthy of being affiliated
or not, if that particular college does
not fulfif the conditiong or maintains
the academic norms, will the Univer-
sity enjoy the right of disaffiliating
that college? Nothing has been men-
tioned about it. So what to the gua-
rantee of maintenance of the acade-
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. mic normg in that particular college?

.In the name of the Delhi University

they will get the certificates which
will .be very valuable for them, but
if' they fail to ‘maintain standards,

- if they fail to maintain the academic

norms, how can it be checked? Will
the University enjoy the power of
inspecting or disciplining those insti-
tutions? I do not think such provi~
sions have been made and the Uni-
versity is only under compulsion to
grant affiliation at tRe desire of the
Central Government, For the sake of
foreign policy ~ if such things are
done, it jg dangerous for our educa-
tion. Anq I think it is a clear in-
fringemenit of the academic auto-
nomy of the University,

The language ig also objectionable,
So, my opinion is that the language
should be changed if at all thig faci-
lity is to be extended to the colleges
of other states, (Time bell rings).
One minute,

1 support the amendment moved by
Dr. M.M.S. Siddhu and Dr. Sarup
Singh which will ke respectable for
the University. -

The language in which it has been
drafted is not suitable. Rather it is
objectionable,

With these few words, I conclude,

PROF. RASHEEDUDDIN KHAN
(Nominated): Mr. Deputy Chairman,
Sir, I am preplexed as to how I should
submit my considered view at a point
when the Ordinance has been pro-
mulgated ang the Bill substituting
the Ordinance has already been ap-
proved by the Lok Sabha and now it
comes to Rajya Sabhs on the assump-
tion that there will he no voice of
dissent worthy of consideration by
the Ministry of ™®ducation of the
Government of India, If 7 submit the
valid reasons for which T am oppos-
ing the Bill particularly to avoid
embarrassment to the Ministry of
Education ang the (Government of
India and the University of Delhi and
the people of India, it might appear
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too late in the day. But still Sir, I
have been left with no choice but to
opt for the more difficult option of
hoping that the Minister of Educa-
tion might be able to examine and
discuss it with the colleagues and the
leadership of the parties to avoid
much more complications which will
be in store if this Bill is passed.

I have no intention to embarrass
the Government of Indig or the
Ministry or Education with which I
have been associated in a variety of
wayg or the University of Delhi. But
the fact remains that the more one
examineg the Bill, one findg many as-
pectg vitiating not only the ethog of an
open university and democratic polity
for which the ruling party hag done
ag much ag any other party, They
would also leag to endlesg complica-
tiong in the working of the University
of Delhi itself, leading to consequen-
tial . alternation, modification and
amendment of the provisiong of the
Act, of the originag; statute. It upsets
the equilibrium of the Act, It upsets
the. whole framework opn which the
Delhi University is working.

1 will give you some examples, First
and foremost I woulg say that I agree
with Dr, Sarup Singh and Dr. Siddhu,
both my seniors and eminent educa-
tionists, Here I think the division of
the House ig very largely between the
educationistg and otherg because e
are agonisingly acquainted with the
difficulteg of the working of the Uhi-
versity. Therefore it is not a division
partywise or otherw1se Sir, the fact
remaing that we are acquainted with
the difficulty of the Government of
India when a formal request comes
{rom a friendly neighbouring country
like Bhutan. " Ve are alsg acquainted
that a proposa] hag come from another
friendly country.

Point number one is: Ig there any
precedent in any democratic couniry
where such an omnibug clauss has
been. inserteq into the Act of any

university? I doubt it. Welcoming a -

thing at an emotional level is one
thing ahq welcoming a thing ag an in-
tegral part of the structure within the

[1 SEP. 1881 ]
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framework of the statute is another,
Therefore, this all-comprehensive
clauge vitiateg even the limited pur-
poge for which it is being brought, If
you only wanted a college from
Bhutan to be affiliategd or you wanted
a college from Mauritiug or the United
Arab Emirateg to pe  affiliated, you
could have mentioned “neighbouring
countries” or ‘“developing countries.”
Here you have made an amendment
which is comprehensive enough to say .
that any institution situated outside
India, from the North Pole to the
South Pole, from east to west, of any
latitude and longitude, can be inc¢lud- -
ed, As Dr, Sarup Singh pointed out,
welfare organisationg of Indiang may
ask for it, Al]l welfare organisations of
Indians which are of a different
charactor—some are genuine, some are
spurious—ask for it, it may be embar-
rassing for you to say “No” at that
time, As a matter of fact, foreign
policy will be much more involved at
that time,

< “

Furthey if your purpose wag limit- |
ed to Bhutan, you coulq have said
“friendly neighbouring countries,” I
can understand it. But even that
should have been followed by a cor-
responding amendment in other Acts.
Even that has not beep done. -

Furthey the principle of autonémy
ig not one of those hairy-fairy princi-
Plegs for which hare-brained eccentric
academicg like Dr. Siddhu, Dr, Sarup
Singh ang Rasheeduddin Khap shout
because they have nothing else to
shout- for. The auténomy of a uni-
versity ig an integra] part of the demo-
cratic culture, Those who are elected
represéstativeg of the people must re-
coghise that democracy must percolate
to every organ of life; it must perco-
late to the umversmes, it must perco-
late to other orgahisations. We are’
concerned with autonomy because we
are concerned with the sovereignty of
India, because we are concerneg with
the democracy of India. Had we not .
bedy, concerned with the democracy
and sovereignty of I'ndia, we would not
have been concerned thh autonomy
of the university, which is ‘anuntegral .
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part of the whole. The autonomy of
the university does not mean the sove-
reignty of India only; it meang several
othey things,

The Act of the university in section
5 has mentioned about the territorial
jurisdiction of power. It says very
clearly that “the powers of the uni-
versity conferred by or under thig Act,
shall not extend beyond the State of
Delhi,” You have specified the State of
Delhi ag itg jurisdiction. Only the
Jawaharlal Nehru University ig eX-
cluded. You can say here “... and
neighbouring countries”. The amend.
ment could have been...the State of
Delhi and neighbouring countries of
India”. And you say here that no edu-
cational institution beyond thoge limits
shalj be affiliated to thg Delhi Uni-
versity. For the last 50 years “his has
been the jurisdiction of the Uni-
versity and the whole ubniversity ethos
has beep built unit. Further section
7 says, “...teaching in connection with
the university courses shall be conduc.
ted under the control of the Academic
Council by teachers of the universal,”
If you admit a college from other
countries which are sovereign entities
within the termg of internationa] law
ang U. N, system, how will you exer-
cige identical control without contra-
Vening internatiomal law? If you cont-
ravene international law and impringe
oh it, it might become a belligerent act
on the part of the University of Delhi
and, therefore, on the part of the
Parliament of India. Therefore, you
will interfere in the domestic jurisdic-
tion of Bhutan. These are the prob-
lems which have to be examined. I
am surprised that the Education
Ministry had not taken into confidence
severa] people inside Parliament and
outside Parliament who are acquaint-
ed with the problem.

Still further if you go on, the Acade-
mic Council is the highest body in
terms of the academic aspect
of the wuniversity, It will have
contro] and genera) regulation over,
and respongibility for, the maintenance
of standards of the institutions. How
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can they exercige it? These are prob-
lems which are terrifying. Then it
gays “it shall have the right to advise
the Executive Council on all academic
matters.” Now, if the Academic Council
can advise about a college from Bhu-
tan being affiliated, it can advise
about disaffiliation also, ag one of the
Members said. Then what will
happen? You have al] thege things ih
Section 29 of the Act, Then
you have Section 30. Then 1
come to Ordinance 21, (Time
bell rings) Ordinance 21 dealing with
recognised institution, ig very clear, It
emphagises many things. It ig not con-
ceivable within the framework if
iaternational law for Indig to affiliate
a college outide India ang exercise
jurisdiction as stipulated in Ordinance
21. 1t not, are we then opting for
two standards, one for those affiliated
from within the country, ang the
other for those affiliated from outside
the country? If so, are you diluting
the standards for compassionaie rea-
song of pursuing you policy at the
expense of academic excellence and
thus landing yourself in trouble?
(Time bell rings) Sir, these are the
problems. You may stoo me. Iam not
interested in hearing my voice. .,

MR. DEPUTY CHAIRMAN. But
your time is over. W¢ have to finish
the business within a stipulated
time. ..

PROF, RASHEEDUDDIN KHAN. 1
have been nominateq go that [ can

mention at leagt occasionally all these
things,..

MR. DEPUTY-CHAIEMAN.
try to conclude now,

PROF RASHEEDUDDIN KHAN:
Lastly Clauses 7, 8 and 9 of Ordinance
21 are appalling, Here it says, “No
institution shall be recognised...
unless the Executive Council are sat-
isfied that the teachers therein. A

MR. DEPUTY CHAIRMAN. All

6 P.M.

Please

point§ are  there. This i{s an
overriding power. Now please con-
cludeg,

PRF)F, RASHEJE‘DUDDIN KHAN:
Al right, 1 reserve my right to make
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more submigsiong whep 1 ove my
amendment.. .

MR. DEPUTY CHAIRMAN: The
time is limited, There ig a limit of

one hour and we have already exceed-
ed that limit,

PROF, RASHEEDUDDIN KHAN:
But T khow the time of the Housg has
been taken for other purposeg also. I
hope sometimes you feel indulgent to-
wardg a problem of thig kind, I am
- only anxious to avoid embarrassment
to the Government of India in future,
Ii is better to stop now and look back
again. We are for the most cordial
relations with Bhutan, we are for the
most cordial relationg with the heigh-
bours, but not in a manner which
might cauge ug an embarrassing situa-
% tion later. The intentions are good
but the implicationg are very compli-
cated. Thig is what I submit at the
moment. When I come to my amend-
ment 1 shall explain why I have
moved that amendment,

MR, DEPUTY CHAIRMAN; Now
Shri Jagannathrao, please reply to the
debate.

Y SrRTg T S ggawmafa
w313, a4 ag TT FHA " R M
gar | g3 @ faal 9w A §
AT TFET QI ¥ qGA Q7 &
FRA FIAT & AHR T qga &
wgeAqw wrq aars § fRey wre M
4 a8 wyse 7 waw g fo fxe
RIAa 4 qg geqlm Srd FIAT 937 |
wdY 43 93 g5 ge faa ¥ w@yw fa
§A FGA X A JaTATAT AT F7F |
qar #IA1 qgr1 THrefuss wifaw £
g8 afgsv § AR 3A Alwsd
FT ¥3 arF I3avr A Frar arga,
34 91T 9T F@r qE ATAT A U
qF AsARA fasaar &1 w¥a, 80
§ qgst & g=ar A af 9 38t N
forar a@ay /T eJEW G qT
B TF 3 osafay & faeg 4 @Al
1637 AT foar 31 T fRav 4r)
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farsgr &1 earesn faag war) gafag
§T IR qA § 981 gN i guA——
740}, 80 H TBT AT——I&FT FAT §UT
a1 9§d) we) ¥ ;IGT CITH & 0T
F7 fagr | azfe gw fawg & @
¥ g agwa g feea m) 5w @l
q Sl Farqr FRR FTFOX\FWQ aga @l
qgEAYW & | X9 9T 84T AT F) aga
wea & | 9@ W W G’ Awar &
fr g fagg & @) I @ wiT
qvY, qUEIW fawz @ FX FraA
371 =rfgm 1 S10 fagy, =ro www,
fag, sro v@IN™ @A 7 faa fawg
# W sqE frEar @ 4w aga
AgeAqn & | Tafed g9 faw ¥ gqgma
2T gu o ST R med ww )
AIAFT ¥5T F1 § 99 00 faearegda
e71q fagr @r7 | wwrefas wifem W)
wr#gfer wifed & qer agt war
ZIT A W F FW A qgnN 2 &
797 91T 9q1d WX arg §85%
FH & F9 St gawr  qfrwrar @

“That the Government will direct..
versity is bound to accept...”

Sa®) &% 7T Wife qF avar & fx
H ST gfewrar @ &lw ad 2
A A wgRy ¥ AT w1 g
f% @7 d9gs WT J 9a WP
F1 Xel) ANIF 917 F HIT IaF) WA
&r At AT 59 F7 A2 W &
fax |avr A a7 W7 7yF Ao

-

W & T Ha 18 fawr & &

-

% afex #1€ qar3 dar 3 A1 @
gfee & $o sTqdr A0 grdAr 8

SHRIMATI SHEILA KAUL. Sir, I
am happy that so many hoh. Memberg
have participated in thig discussion
and have given their valuably views.
Bug there hag been 3 misunderstanding
and I think that when I made my
statement I should have been more
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clear, So, T have to repeat the reason
why it took time for the Government
to examine the matter. The reason
wag that Constitutional and legal is-
sueg in connection with varioug Acts
of Central Universitiey Were rcquired
10 be gone into in consultation -with
the varioug concerned Ministrieg in-
cluding the External Affairs Ministry.
It is not correct o say that the final
decision was taken in April 1981. 'n
April 1981 there wag only an inter-
departmental meeting. The fina] de-

cigion at Government level was taken -

in the first week of June 1981. The
request of the Bhutan Government
wags received to start the college from
July 1981. It could not be foreseen
that this would happen thig way and
the Bhutan Government would like
theiy college to start in'July 1981. At
that time the Parliament wag not in

session and so this Ordinance was pro- )

mulgated

7

Shrj Bharadwaj was trying to help
me by explaining why thig happened
and he has given the dateg very clear-
ly. Itoo had mentionedq these, There
is no lack ot confidence and I would
like to say that foreign policieg of
Governmentg are not entertaineg by
universities. That is the work of the
Ministry of External Affairs, Similarly
academic requirements are the respon~
sibility of the University. I am very
happy that Dr. Sarup Singh is sat-
isfied and he said that Delhi Univer-
sity is right on the top of all other
universities-in India. There wag a spe-
cial mention to the Royal Govern-

ment of Bhutan which wanted their .

college t, be affiliated only to Delhi
University. The requests from other
places were not from their Govern-

ments, The request was from
associations, We have not taken
any notice of such requests,

Some mention wag made to Indian
Association jn Canada. We are not
entertainihg such requests which are
not coming from Governments, From
Canada the request wag not from the
Canadian . Government, We deal with
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requests only from Government to
Government level, :

To the point raiseq by Mr. Madha-
van, I have already repeatedly said
that the Bhutay Government wanted
their college t, start from July 1981
Since Parliament wag not in session,
the Ordinance was promulgated. This
Wag the only reason and there was no
other reason foy bringing it.

Some objections have been raised
against the word “direct”’. Hon, Mem-
bers will agree with me that there
are some terminologieg that are is
use, They have to be made use of,
For instance, in the lega] terminology,
tliere are certain thiags, there are
certain words that are used Iike “di-
rect”. You cannot make use of the
words like “suggestion” or “asking for”
etc. It has to be “direct” only. It is a
legal terminoclogy and thaf has to be
used which we do not like, But it has
to be used and we cannot just help it.
I hope you will bear with me when I
say that this terminology 1is there
which has to be useq ang Wwhich is
there for being used.

I am very granteful to you all for
you have all been very indulgent in
taking such an interest in the Delhi
University (Amendment) Bil] ang I
hope you will all get together to pass
this Bil] so that ouy friendy abroad
may alsg fee] happy about it. Thank
you.

MR. DEPUTY CHAIRMAN: I shall
put the Resolution 1o vote first.” .- -

The question is:

. “That this House disapproves the
Delhi  University (Amendment)
Ordinance, 1981 (No,. 4 of. 1981).
promulgated by the President on ‘er
9th June, 1981.”

The motion was negatived.

MR. DEPUTY CHAIRMAN. The
question is: .

“That the. Bill further_to_ amend
the Delhi Umversnt Act 1922 as
passed by the Lok Sabha be taken
into consideration.”
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The Motion was adopted,

MR. DEPUTY CHAIRMAN. We
shall now take up the clause-by-
clause consideration of the Bill, There
are five amendments, to Clause 2.

Clause 2—Amendment of section 5.

SHRI SYED SHAHABUDIDIN
(Bihar): Sir, I beg to move;

1. “That at page 1, for lines 11 to
15, the following be substituted
namely: —

‘the University may, if it ig of
the opinion that it ig necessary or
expedient so to do in public in-
terest, after obtaining the recom-
medation of the academic council
"+ and after informihg the Central

Government, admit to itg privile-
ges any institution situated out-
side Tndia unless the Central Gov_

ernment objects to the proposal’

in writing within thirty days of
“ the receipt of the intimation.”

DR, M.M.S.SIDDHU.; Sir, 1 beg to
move:

2, “That at page 1, for lines 11 to
15, the following be substituted,
Ynamely:-

‘the University may, on a pro-
posal to be initiated by the Gov-
ernment of India in this regard,
admit to ity privileges any insti-
tution situated outside India.

In case the University, for rea-
sons to be recorded in writing is
unable to agree to the proposal
of the Government as above, the
matter shall he referred to the
Visitor whose decision in the
matter shall be final’”

[The amendment glso stood in the
name of Dr. Sarup Singh.]

PROF. RASHEEDUDDIN KHAN:
Sir, 1 beg to move:

3. “That at page 1, line 12, for the
word ‘direct’ the word ‘recommend’
be substituted.”
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5. “That at page 1, line 14, after
the worg ‘shall’ the words ‘consult
its concerned statutory authorities
regarding such a recommendation
and take action accordingly’ be in-
serted.”

The question was proposed.

MR. DEPUTY CHAIRMAN: Mr.
Shahabuddin, you have got anything
to say on this? I think you have al-
ready made your points,

SHRI SYED SHAHABUDDIN: I
will have to speak on this, Sir. Sir,
the affiliation of foreign educational
institutions or foreign educational
bodieg to our institutions in not a new
experience, 1 know that Patng Uni-
versity, my Alma Mator, was responsi-
ble for a long time for higher educa-
tion in Nepal, I also know of another
thing. 1 conducted the examinations
of the Calcutty University when I was
Posteqd in the Indian Embassy in Ran-
gooh. There I wag conducting the
examinationg of the Calcutta  Uni-
Versity and the West Bengal Board
of Secondary Education. I know that
even today the Central Scheo] Orga-
nisation ang the Central Board of
Secondary Education, both of them,
have got considerable number of
secondary educational institutions in
foreign countries affiliateq to *hem.
But this relationship, Sir, beiween a
parent body in India and itg affiliates
abroad must be a harmonious rela-
tionship ang it cannot be in the form
or style of a forced marriage,

Sir, the Ordinance which we are try-
ing to replace, Ordinance No. 4 of
1981, was, to my mind, not at all
justified. I qo not think that the
Minister hag made out a case of ur-
gency. Where does the urgency
arise? The urgency would have ari-
sen if an examination was due. But
that was not so. Lo

MR. pEPUTY CHAIRMAN. You
please speak on your amendment.

SHRI SYED SHAHABUDDIN: You
have to give m, a little more time,
Sir. I believe that this Ordinance
had no justification and it is only an
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expression of the mania for Ordi-
nance-making which this Govern-
ment geems to suffer from. It ig a
permanent and continuous prodess
of derogagtion of the legislative
power of thig Parliament.

Sir, I also think that the present
Government does nof, attach much
importance to higher education and
I think it viewg it with nOthing but
contempt and that is implicit in the
language of the Bill ag it gtands to-
day.

Coming to the particular amend-
ment of mine, Sir, my amendment is
really procedural. In fact, the Bill
itgelf is procedural. The objection
is to the words ‘‘direct” and
“bound”, because they remind us of
the creeping authoritarianism jn the
country and it seems that the way
it is worded, it enhances bureaucra-
tic control rather than create an at-
mosphers of academic freedom. The
Minister herself, after admitting that
the Universities should have auto-
nomy, went on to gay that the final
decision-making power in the matter
must rest with the Government., Thig
iy the crux of the problem. I com-
pletely disagree. I would say that
in' a matter like this, the final deci-
sion-making authority must lie with
the University. Mr, Deputy Chair-
man, I am not thinking ip {ermg of a
complete break-down of relation-
ship between the Goverhment angd
the University. I envisage a situa-
tion in which there has to be a mu-
tua) consultation, there hag to be an
agreement, between the  University
and the Government. But to say
that the final authority lieg with the
Government, to my minds, js not in
accordance with the spirit or the goul
of academic freedom. (Time bell
rings). I will take one-minute more, I
envisage a situation in which a foreign
institution may not necessarily go to
the Indian Government. It may di-
rectly approach the University. In
that case, to my mind, it is the duty
of the University ty inform the Gov-
ernment and to seek its advice, In
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the same manner it the Tequest is
received by the Government. I
would say that it woulg be incum-
bent on the part of the Government
to pass it on to the University along
with whatever it has to say on the
subject and then leave thy matter
to be decided by the appropriate
authorities of the University body.
If the University finally gays, ‘Yed),
everybody ig happy. Iy the Univer-
sity finally says ‘No’, 1 would say the
same review procedure can be de-
vised, and to that extent I am in
favour of the amendment that has
been placeq before the House by my
respected colleague, Dr, Sarup Singh,
that the Government may then seek
to refer the matter tp a higher level
in the University itself to the Visi-
tor of the University. Ip brief, the
University should be treated ag a res-
ponsible organisation, ag conscioug of

the national interesty ag the Gov-

ernment of India or its bureaucracy,
(Time bell rings). And the Govern-
ment. ghould not be allowed tg ride
rough shod over it determine aca-
demic questions by a fiat,

DR. M. M. S. SIDDHU. Cap we
both speak on this?

MR. DEPUTY CHAIRMAN. Xo.
It ig quite clear.

DR. SARUP SINGH. There is
something' to be spoken because, un-
fortunately, the Bil] has been draft-
ed in g manner that it humiliates
the Delhi TUnivtrsity, And I am
moving thig amendment to save the
Government of India embrrassment
and to save the Dethi University from
humiliation. In fact, what I am say-
ing would achieve their purpose.
What do they wanil? In thig case the
Bhutan Government has approached
the Government of India, requesting
them that one of their colleges be
affiliated to the University. All
right, T say: Do that. But how do
they do it? Instead gf issuing a di-
rective tp the University which the
University shall have to comply
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with, you intimate to the University
telling) the University that this is
what the Royal Government of
Bhutan wants. The University will
examine it. The Minister feels, and
a lot of other people alsg feel, that
our Universitieg are not often in a
position to take a decision. I do not
agree with that. But I say that in
case the University cannot take a de-
cision, then the matter can pe refer-
req to the Visitor, who js the Presi-
dent of India who ig bound by the
advice ot the Ministry. In other
words, their purpose is achieved, and
in the process the gelf-interesy of the
University is not hurt. I will not he
satisfied with thig kind of Bill (Time
bel! rings). The Delhi University
can feel greatly hurt. Why not ask
them gracefully? This is not . the
Wway to handle Universities. I am

making a request to... *
MR. DEPUTY CHAIRMAN: You
have made your submission. It is
clear.
DR. SARUP SINGH: I am mak-

ing a request to the Minister kindly
to see the spirit of what we are say-
ing, because we are helping the Mi-
nistry og Education to achieve their
purpose in a more graceful way.

MR, DEPUTY CHAIRMAN: That
will do,

DR. SARUP SINGH: I approached
the Minister before making this re-
1 requested her kindly
to examine what we are saying and
kindly to change the language of the
Bill because, as it is, most Universi-
ties are demoralised. Why add to
their demoralisation?

PROF. RASHEEDUDDIN KHAN:
I am moving this amendment for
two reasons. I hope that the Minis-
ter of State for Education who had
benignly ignored even to mention
some of the points I had raised ear-
lier for her consideration ‘for reasons
well-known to her, might even at
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thiy hour attempt tu find some
rationality in my submission in order
to avoid embarrassment tg the Gov-
ernment of India and the Ministry
of Education ang the University of
Delhi. Sir, motive No. 2 ig the his-
torical archivical motive, In a ge-
mocracy, the ‘word” ghall pe consign-
ed to the archivica] record to pre-
serve that some voice wag raised in
defence of some principles. Had I
been satisfied with the other amend-
ments, T would not have moved it.
In other words, I am not satisfied
either with the amendment of Mr.
Shahabuddin or of my distinguished
colleague Dr. Siddhu gr of Dr. Sarup
Singh who have accommodated the
Government. 1 think it js very im-
portant for the Government of India
to respect the autonomy in its en-
tirety and I hope that the autonomy
shall not mean refusal to comply
with the legitimate national interest.
Why should any university do it.
Mrs. Kaul gaid that there are words
which they had to use. Ig the only
worg available with the Government
of India is the word ‘direct’? Ig that
the only word, the only ethos, which
they would like to use vis-a-vis a unm-
versity? If so, mildly I would say
that I am disappointed with the
choice of words. 1 hope they under-
stand the implication o what they
are saying. You can use ‘recommend’
or ‘strongly recommend’. You can
advise. Ag a matter o fact, which
Vice-Chancellor of the Indian Uni-

. versity under ithe present circums-

tancegs would not oblige the Govern-
ment of India? Now, levity on Trea-
sury Bencheg is an eloguent com-
mentary of the seriousness of the
subject. At least, Sir, you should
hear me, look at me. It is , dirge
of the dying spirit which will not be
recognised. Let me make a dirge.
Please vote at least in ‘favour of not
using the word ‘direct’ vis-a-vis the
autonomous university. You can use
the word ‘recommend’. You can use
the worq ‘advise’. So, my gmend-

No. 1 is that instead ot the
word ‘direct’ pleags insert the word

ment
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‘recommend’ If you can go it now,
I ghall feel complimented. I fee] that
Many people will be happy.

My second amendment iy much
more important. It is important to
have different viewpoints in the
university bodies or statutory bodies.
If you give this recommendation, I
fing no reason why the Academic
Counci] of the University of Delhi
would not recognise it. I really can-
not understand it. Are we assuming
that only Members of the Bureau-
cracy or Members op Parliament are
custodians of national spirit and
conscience Of patriotism and that our
educationisty in the universities are
people whose patriotic zeal i infe-
rior to these categories? I would
most respectfully suggest to respect
the Academic Council. Of course,
they will understand the implication.
You say:

“... the Central Government
may, if it is op opinion that it is
necessary or expedient sg to do in
the public interest, gireet, by order
in writing, the University to admit
to its privileges any institution
situated outside India and the Uni-
versity shall be bound to comply
with guch direction.”

I am hundred per cent in favour of
promoting international relations.
The only thing that the University
would say ig that the Ministry of
Education may aldo assure them-
selves of this and this point. This
ig a very simple amendment. But,
Sir, it the reason ig to be substitut-
ed by numerical strength in the
House, you have the strength and
you have the will. I don’t have
either the strength or the will. But
it reason ig capable of appealing even
to those who are in authority and
power, however much they wil} be
able to understand, they may agree
to the proposal even at the eleventh
hour,
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SHRIMATI SHEILA KAUL. Sir,
my good friend, Prof. Rasheeduddin
was Jjust mentionirng about the term
‘direct’. I hpve already mentioned
about it. I am gorry, I have to
repeat again' that the purpose o the
amendment iz that instead of
issuing 5 directive 4o the University,
the Government should recommend
affiliation. It is not obligatory on
the part of the University to accept
the advice or recommendation, And
their refusal may put the Govern-
ment in an awkward position vis-a-
vig the friendly foreign country and
will affect India’s relations with that
country adversely. Therefore, I am
sorry, the amendment cannot be
accepted.

DR. SARUP SINGH: What about
my amendment?

MR. DEPUTY CHAIRMAN. She
is not accepting any amendment.
Now, 1 shall put amendment No. 1 to
vote.

DR. SARUP SINGH:. Would the
Minister gay something about my
amendment?

MR. DEPUTY CHAIRMAN: She
is not accepting it. She has already
explained.

SHRIMATI SHEILA KAUL: 1
am not accepting,

SHRI SYED SHAHABUDDIN: Let
her say that. She has not said a
word.

MR. DEPUTY CHAIRMAN: She
has said many times that ghe is not
accepting the amendments. Now, I
shall put Amendment No. 1T by Shri
Shahabuddin to vote.

The question is.

1. “That at page 1, for lines 11
to 15, the following be substituted.
namely:—

‘the University may, if it is of
the opinion that it is necessary
or expedient so to do in public
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interest, after obtaining the re-
commendation of the academic
counci] and after ihforming the
Central Government, admit to its
privileges any institution situated
outside India unless the Central
Governmen? gbjects To the propo-
sa] in writing within thirty days
of the receipt aqf the intima-
tion.’ ”

The motion wag negatived.

MR. DEPUTY CHAIRMAN. Now,
I shall puti Amendment No. 2 by Dr.
M. M. S. Siddhu to wvote.

"The question is:

2. “That at page 1, for lines 11
to 15, the following be substituted,
namely:— -

‘the University may, on a pro-
posal to be initiated by the Gov-
ernment of India in this regard,
admit to itg privileges any ins-
titution situated outside India,

In case the University, for rea-
sons to be recorded in writing,
is unable to agree to the proposal
of the Government ag above, the
matter shall be referred to the
Visitor whose decision in the
mater shall be final.’”

MR, DEPUTY CHAIRMAN: The
Nosg have it.

SOME HON. MEMBERS. No, Sir.
The Ayeg have it. We want 5 divi-
sion.

MR. DEPUTY CHAIRMAN: 1t is
so late in the evening] all right, those
in favour of Amendment No. Z may
please rise in their seats. They are
16. Those against the amendment
may please rise in their seats. They
are 20. The Noes have it. The Noes
have it.

The motion was negatived.

MR. DEPUTY CHAIRMAN. Now,
I shall put Amendment No. 3 by
Prof. Rasheeduddin Khan to vote.
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The question is.

3“That at page 1, line 12, for the
word ‘direct’ the word ‘recommend’
be substituted.” '

The motion wag negatived.

MR, DEPUTY CHAIRMAN. Now I
shall put Amendment No, 5 by Prof.
Rasheeduddin Khan to vote,

The question is:

5. “That at page 1, line 14, after
the word ‘shall’ the words ‘consult
its concerned statutory authorities
regarding such a recommendation,
and take action accordingly’ by in-

serted”

The motion was negatived, -

MR, DEPUTY CHAIRMAN. The
question is:

That Clause 2 stand part of the
Bill,

The motion was adopted.
Clause 2 was added to the Bill,
Clause 3 was added to the Bill,

Clause 1, the Enacting Formula and
teh Title were added to the Bill.

SHRIMAT] SHEILA KAUL, Sir, 1
beg to move.

“That the Bill be passed.”
The question was proposed.

PROF, SOURENDRA BHATTA-
CHARJEE (West Bengal); Sir, this
piece of legisation hag fully revealed
the genius of the Governmen: to turn
sour even a wholesome thing. What
ig otherwise desirable hag been vre-
senteq is the most undesirable fashion
and the thing is simply revolting in
respect of a university which is an
autonomous body.

Sir. the Minister stated that this is
the legal language which shall have to
be complied with, It can never be
the Jlegal language. From the legal
point of view it is poorly drafted. From
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the academic point of wview it ig re-
voltingly drafted. The Government
would have done well to take time
and to redraft the Bill with the aid
of such of us ag are in agreement
with it but who, because of its revol-
ting nature, have been forceq to op-
pose it tooth and nail.

MR. DEPUTY CHAIRMAN: The
question is:

Sourendrg

“That the Bill be passed.
The motion was adopted. '

———

MESSAGES FROM THE LOK SABHA

(D, The Anti-Apartheid (United
Nations Convention) Bill, 1981,

(ID The Merchant Shipping (Amend-
ment) Bill, 1981

SECRETARY-GENERAL: Sir, 1
have to repert to the House the follow-
ing messageg received from the Lok
Sabha. signed by the Secretary of the
Lok Sabha.

(SO

“In accordance with the provisions
of Rule 96 of the Rules of Pr(?cedure
and Conduct of Busines in Lok
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Sabha, I am directeg 1o enclose here-
with the Anti-Apartheid (United
Nations Convention) Bill, 1981, as
passed by Lok Sabha at itg sitting
held on the 31st August, 1981.”

an

“In accordance with the provi-
siong of Rule 96 of the Buleg of Pro-
cedure ang Conduct of Businesg in
Lok Sabha, I am directed to enclose
herewith the Merchant  Shipping
(Amendment) Bill, 1981, as passed
by Lok Sabha at its sitting helg on
the Ist September, 1981."

Sir, I lay a copy of each of tl.e Bills
on the Table,

st Fqawraft ;. mwa a7z ) Fd-
TE FF FAD 11 aW AF F A4

eqfia # A1dT 2

The House then adjourned at
thirtytwo minutes past six of
the clock till eleven of the
clock on Wedhesday, the 2n6

September, 198],



